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Some hon, Members rose—
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Shri Subodh Hansda (Midnapur—
Reserved—Sch. Tribes): On a point of
clarification. The hon, Deputy Minis-
ter has not replied as to the reac-
tion of the Government to the work
of preparation of a consolidated list
of Scheduled Casts and Scheduled
Tribes. Secondly, I raised the point of
services. The hon. Minister has
stated that no qualified candidate was
available for appointment. I would
like to say that in the year 1960 in
the month of June....

Mr. Deputy-Speaker: I would
not allow a fresh speech.

Shri Subodh Hansda: I am not going
to make a speech.

Mr. Deputy-Speaker: Then what
is this?

Shri Subodh Hansda: I am giving a
concrete example.

Mr. Deputy-Speaker: That also the
hon. Member is pointing out by a
speech. He can put a question to the
hon. Minister. I will request her to
send the answer individually to the
hon. Member.

Shri Subodh Hansda: I will finish
soon,

Mr, Deputy-Speaker: Not now.
The question is: ’

“That this House takes note of
the Report of the Commissioner
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for Scheduled Casts and Scheduled
Tribes for the year 1959-60, laid
on the Table of the House on the
24th April, 1961.”

The motion was adopted.

14,58 hrs.

KHADI AND VILLAGE INDUSTRIES:
COMMISSION (AMENDMENT) BILL

The Minister of Industry (Shri.
Manubhai Shah): Sir, I beg to move:.

“That the Bill further to amend
the Khadi and Village Industries
Commission Act, 1956, be taken
into consideration.”

Sari Vajpayee (Balrampur): Sir,
on a point of order, I want to submit
someth'ng on the admissiblity of this.
motion.

Mr. Deputy-Speaker: Which motion?’

Shri Vajpayee: The motion that.
this Bill should be taken into consi-
deration,

Mr. Deputy-Speaker: Unless that.
is moved, how can he question it?

Shri Manubhai Shah: I feel happy
and proud for the opportunity given
to me to place the working of this.
Commission before this august House.
Even though normally I am supposed
to be associated with many heavy
industries, many large-scale indus--
tries, where mechanisation and huge-
investments are thre order of the day,
1 must certainly confess before the-
House that nothing gives me greater
pleasure than my work of looking
after the growth and development of
cottage and village industries. It 1s-
not in any fanatic or dogmatic sense-
of the word that I am saying this,
because, as we all know, during the
struggle for freedom, launched by
Mahatma Gandhi over a long period
of time which was thc memorable
past, in the history of freedom of’
people throughout the country, khadi
had become the livery of Indian free--
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«lom and it had become a symbol of
the struggle of the Indian people
against the bonds of slavery. It is not
because of that that we have under-
taken to develop khadi.

15.00 hrs,

There were many more reasons even
‘though the first is far more weighty
than the one that I am trying to place
before the House. In khadi and village
industries, khadi is the solar system
round which all the rest of the village
indystries revolve as satellites. As
Bapu used to say, khadi embodies the
social insurance of the dynamic plan-
ning of India and the industrial de-
mocracy that we want to build in this
-country.

But I must say here that it is one of
the most difficuit industries to orga-
nise. It is difficult to organise these
'small, scattered, thousands and thou-
‘sands of khadi and village industries
in the hearths and homes of the mil-
lions of people of this country in the
‘villages. I know it is far easier to or-
ganise a machine tool factory or a steel
plant a heavy electrical plant or a
drugs or pharmaceutical corporation
‘than to look after these millions of
‘people bhind the charkha, the kolhu,
the oil ghani and various other handi-
-crafts anq village industries.

There is much criticism of the work-
‘ing of this Commission and of the
-development of khadi and village in-
-dustries in our country. I would like
‘to join issue with them and ask them
‘to show me a paralle] in other parts
of the world where such a decentra-
lised industry, sc widely spread over
the whole continent of India, could
‘have been run as this valuable Com-
mission of ours has done in the last
five or six years since its inception
‘and by the previous Board.

There is also a feeling that much
‘of the money that is being spent on
these industries is not well utilised.
‘Firstly, I know how much money we
are investing in other economic enter-
Drises, social enterprises and various
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other types of institutional expendi-
ture. Here is a drop in the ocean which
the Indian people owe to the poorer
and weaker sections of the community
who run into 90 to 95 per cent of the
people of this country. Yet, sometimes
it pains one’s heart to see that this
sort of small offering of socia] insu-
rance in dribblets, if I may say so, that
this country is offering to those who
are not fully employed, who are under-
employed or who have not yet"
received gainful employment inspite
of successive planning in this country,
is criticised by people sometimes. I
know practically all the members of
the Khadi Board and the Khadi Com-
mission having been associated with
khadi activity over decades and having
also sold hundis in my young age
when I was a student as also later on.
How dear this activity is to all of us
in this part of the world. The com-
position of the Board could never have
been better than what it is today. The
most devoted men working in the
rural area, who have spent a life time
in khadi work and have made and
spread a real economic and social
philosophy out of this support to the
weakest sector of the Indian com-
munity, are the people who spend
every pie with the greatest care which
no banker, accountant or financier in
this country can ever do. I know them
personally and we all know them per-
sonally. They are devoted men at
whose feet we have workeq for years.
They are masters of simplicity and of
the understanding of the basie issues
of these problems who would not like
to spend one rupee. Many times I have
rather been finding fault with them by
saying, “When a scheme is good, why
do you worry so much about public
wastage and expenditure far in ad-
vance of the results that come out of
this expenditure?” I have found them
to be very cautious, very careful and
very thrifty friends who have been
working in the field of this particular
activity. Therefore I would beseech
the forgiveness of the House it 1 say
that in spite of what all we might say
here and outside and there may also
be some weaknesses here and there
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angd at many places in these organisa-
tions throughout the country, but it
needs the enormous support and bles-
sing of this House and more and more
constructive suggestions to rectify the
weaknesses, if there .are any—I know
there are many—and at the same time
to give the most powerful support of
the 440 million people of this country
to this work.

The Third Plan, as I have often
said, is a heavy industries based plan.
The future of India is to be decided in
the Third Plan as far as the industria-
lisation of this country is concerned.
Therefore it is all the more necessary
for us to be cautious in seeing that
the dice is not heavily loaded against
the rural areas by neglecting the very
sinews of nutrition which is provided
10 the millions through these crafts,
these industries and this khadi work.
Therefore with all the emphasis that I
can command I can say that in the
Thirg Five-Year Plan rural industria-
lisation and khadi work will have to
be the flagstaff of the economic deve-
lapment of this country. If we neglect
these areas and only run after the
gigantic plants that we are erecting
and which are undoubtedly the monu-
ments of India’s adventure and endea-
vour, if we neglect this which really
Eives nutrition, life and light to the
millions of our countrymen, we would
have wasteq all our efforts, if I may
‘8ay so, and we would have also neg-
lected the great revolution that India
is passing through today.

‘Without going into very great de-
tails—1 have plenty ot figures to show
‘what work this Commission has done—
I may say that it has provided gainful
empioyment to more than 1'3 million
people, as far ag direct full and part
employment is concerned. The Ambar
activity has given employment to more
than 3} lakhs of people. The number
of people who are partly employed,
semi partly employed and employed
Tor season runs into legion. I cannot
give the number because it is rather
difficult to calculate that. But we can
say that whatwe could not accomplish
in the time of our great Father of the
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Nation in spite of all his dynamic lea-
dership, because the circumstances
were against us then as we were not
the masters of our own destiny; since
independence came we, the inheritors
of inspiration of freedom from him,
the Khadi Commission, this august
House and the hundreds and thou-
sands of workers in the villages have
been able to achieve now. We have
been able to produce almost 12 to 15
times more khadi than at any time
during the freedom struggle.

In the case of the Ambar Charkha,
the technological advancement and
productivity have also been of very
considerable value. Those who have
dealt with these two types and the
various types which are coming up
could see the difference in producti-
vity per man-hour and rupee invest-
ment between traditional khadi and
Ambar khadi.

In the village industries field also
they have triegd to contribute a great
deal. Yet when I say this I must
humbly say to this House that I am
not at all satisfied with the quantum,
and magnitude of the spread of the
work as it should be in this great
country of ours. It is not all due to
the fault of the Commission. The Com-
mission is only an instrument and a
handiwork of the great masses of this
country. To the extent that this work
could be multiplied in the Third Plan
by providing not only more funds but
more volunteers, more manpower,
more trained personnel and more skil-
led workers in the countryside, we
would have given something of a last-
ing benefit to those people who still
have not got two square meals a day,
who do not have real gainful employ-
ment and who do not get a living
wage.

Therefore in that spirit, in the
spirit of humility for the enormous
task still lying before this Commis-
sion and in the spirit of some sense of
fulfilment of what was inherited from
the great Father of the Nation not
only as a mere political dogma but as
a realy social, economic, free and effec-
tive life, and in the spirit that this is
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a matter of social insurance for these
mililons, I move this Bill for conside-
ration. The amendments proposed are
not of very major value. They are
only forme] in the sense that we are
amending the definition so that we
can define and entrust to this Com-
mission any village industry or handi-
craft not only on a global or conti-
nental basis but even on a regional
basis. We are also taking power to
omit such industries which in the opi-
nion of the Commission and the Gov-
ernment have reached a stage of frui-
tion and where no more work of real
‘development is called for. Therefore
- that is more of a notional amendment.

The other power that we are taking
is of creating the post of a Vice-Chair-
man with certain executive function.

: That is because we want to enlarge
the work of the leather industry par-
ticularly for the community of cham-
ars, for Harijan friends and for friends
belonging to the Scheduled Castes

- and Scheduled Tribes who are doing
-the work of tanning and other village
rindustries work so that some more of
authorised execu'ives. are provided
to this Commission who can look
after this work more actively. It
is our ‘intention to make structural
changes in the Commission as we go

-along the line in order to take the

- maximum benefit from the amount of
‘money that the House votes from year
to year for the work of khadi and
village' industries. These are very no-
minal, technical anq formal amend-
ments which have all been clarified
in the notes on clauses in the Bill it-
self.

With this spirit of humility and in
- the spirit that tnis House will bless
the work of this Commission, I beg to
move this Bill for consideration.

Mr. Deputy-Speaker: Motion mov-
ed:

“That the Bill further to amend
the Khadi and Village Industries
Caommission Act, 1956, be taken
into consideration.”
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Shri Vajpayee: According to Itemn 52
of the Union List, Parliament. can
frame law in regard to those.indus-
tries only the control of which by the
Union is declared by Parliament by
law to be expedient in the public in-
terest. I am not aware of any  such
law having been passed by this Par-
liament which has declared the con-
trol of khadi and village industries to
be expedient in the public interest.
Hence I maintain that thi; House -can-
not proceed with this Bill, as it will
amount to encroachment on the powers
and rights of the State.

Mr., Deputy-Speaker: But the Act
is already there. It is only geing to
be amended.

Shri Vajpayee: I do nmot understand
if any illegality has been committed,
that it should continue.

Mr, Deputy-Speaker: 1 am not say-
ing that.

Shri Vajpayee: 1 was not here in
1956. Today I am raising the point of
order.

Mr. Deputy-Speaker: Has the hon.
Minister anything to say on this?

Shri Manubhai Shak: As you have
rightly pointed out, the Act has al-
ready been passed by this Parliament.
This is only an amending Bill. When
the Act is itself intra vires of the Con-
stitution, this point perhaps cannot be
raised at this stage.

Mr, Deputy-Speaker: Which is the
Entry he refers to?

Shri Vajpayee: Item 52 of the Union
List according to which Parliament
can frame laws only in regard te “im-
dustries, the contro] of which by the
Union is declared by Parliament by
law to be expedient in the public inte-
rest.” All other industries come under
the State List.

Shri Manubhai Shah: Concurrent
List also.
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Mr. Deputy-Speaker: My only diffi-
culty is that this js an amendment of
an already existing Act.

Shri A. C. Guha (Barasat): I learn
that in 1956 this point was raised and
the Speaker ruled that the Bill was in
order.

Mr, Deputy-Speaker: 1 will get that
info.mation a.so. I will have it looked
“inty. Eat prima facie I think that
brruss tha Act is already there the
presumption should be that everything
was legal. That is the presumption
~always. I will have it looked into. In
the mean time we can proceed with
the discussion.

Shri Tangamani (Madurai): I was
rather surprised that the hon. Minis-
ter did not refer to the various clau-
. ses which seek to amend the original
Act. According to me some of these
amendments are of a material nature.
. As the hon. Minister thought it fit to
refer mainly to the report of the Com-
mission, I would suggest that it will
be proper if this Khadi anq Village
Industries Commission’s report,
which is being submitted to us year
after year, is discussed in this House
. threadbare. I would only say, with-
out any disparagement to the Mem-
bers of the Commission, that it would
be better if this matter is gone into
in great detail at least by Committee
of the Parliament. I do not know whe-
ther the Estimates Committee is going
into the working of this.

I can only say this from the expe-
rience which we have gained in that
part of the country from which I
come. One suggestion which has al-
ways been made by those who are ac-
tually working in this particular in-
dustry is that there has been a lot of
duplication. I will give one instance.
It was felt in one of the blocks that
the extension officer for village indus-
tries was not necessary and it would
be enough if one extension officer was
appointed for two or three blocks. Ul-
.timately the particular State Govern-
ment decided that unless they had a
special extension officer for that parti-
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cular block, the subsidy or help being
extended to them under the various
provisions of this Act would not be
available to them. In other words,
even where there is no need for one
extension officer for khadi, an exten-
sion officer is appointed. This is from
a State where, according to the report
also, the production of khadi is the
maximum.

That will strengthen my point that
in the whole structure of this Khadi
Commission, whether it is in the mat-
ter of production or in the matter of
distribution, it has been over-staffed.
We can really serve some of the pat-
riots better by giving them other
avenues of remuneration, but we need
not set up a Commission in the na-
ture of looking after a business con-
cern and not running it in a business-
like manner. That will be my brief
comment so far as this particular as-
pect is concerned.

Again, in the original Act there is a
schedule which gives a list of nearly
ten industries as village industries. It
runs from bee-keeping, cottage match
industry, pottery, flaying to ghani oil
etc. Originally there were ten such
industries, and I believe now it has
been ex‘endeq to twelve. From page 13
of the Annual Report for 1959-60 of
the Commission I find that out of Rs.
14.80¢reres spent for the twelve in-
dustries; the bulk of it is for pracess-
ing of cereals and pulses and village
oil.

We have also got experience of how
this ijs done. I believe that the proces-
sing of cereals and pulses includes
also the help extended for encouraging
handpounded rice. This also shows
a certain subsidy which is being given
to a type of industry for which there
is not much encouragement and it has
got to be encourageq by this king of
subsidy only.

Another point I would mention.
without giving any figures, is that on
page 3 I find that for khadi there is
rebate. I mention only these two ins-
tances to show that there are several
industries which have been tabulated.
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A number of them will have to go.
Unless we say that so many industries
are kept and we are encouraging them,
there is no point in having this pro-
cessing and the other type of indus-
tries which are tabulated in this.

‘Shri Manubhai Shah: I do not want
to interrupt the hon. Member, but
about hand-pounding of rice there
seems to be some misunderstanding.
Forty million tons of paddy is grown
in ‘the country of which more than
sixty per cent is hand-pounded. There-
fore the assistance is not superflous.

Sari Tangamani: Coming to the next
point about the purposes-wise disbur-
sement of funds—that is Table 1—we
fing that out of Rs. 25-38 crores dis-
bursed over a particular period, Rs.
14-03 crores is paid by way of rebates
and subsidies. In other words, 5527
per cent. of the entire grant is spent
for rebates and subsidies. That will
also show that in the market we are
not in a position to compete and that
it is only by the subsidies and rebates
that they are able to be maintained.
So these are the two lacunae which
exist when we are trying to help an
industry which has got to compete
with other industries also.

1 woulg.only like to draw a paral-
lel with the hand-loom industry. If the
same encouragement is given to the
handloom industry, I dare say there
would have been not only greater pro-
duction but the industry would be

_able to camplete even today the target
of 250 crore yards, or even more. So
the same encouragement which is be-
ing given to khadi should also be ex-
tenided to the handloom. I do see the
difference that in the case of Khadi it
is the hand-spun yarn. But in spite
of that—I am only speaking about the
people from the south—the tendency
among the -people is that those who
were regularly wearing khadi, most
of them are going in for handloom
1520 hrs.

[SHRI JAGANATHA Rao in the Chair]
cloth. It may be of interest to the hon.

Minister that at least more than 80 to
95 per cent of womenfolk in the South
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will not go in for sarees produced in
the mills. Most of the sarees are
handloom sarees. There is protection to
the handloom industry from women.
Persons who were in the forefront in
the national movement, who were in
the habit of wearing khadi are going
in for handloom. In other words, the
subsidy and rebate which is now being
extended to khadi must be on the same
lines as the subsidy and rebate which
is extended to the handloom. I do not
want to strain or develop his particu-
lar point.

Another point that I woulq like to
mention is this. The Commission has
and, of course, will have to have cent-
res throughout the country. There is
also the sales section which is the em-
poruim. I want to know from the hon.
Minister whether the terms and‘condi-
tions of service of those people whe
are employed under the Commissioa
and the terms and conditions of service
of those people who are employed in
the various emporia or Bhavans are the
same. If they are not the same, there
is something radically wrong in out-
look itself. In other words, those who
are directly employed in the Com-
mission, as I have already pointed out,
will be over-staffed and the others who
are in the emporia or Bhavans are be-
ing over-worked. Because, where there
is only eight hour work in the case of
those under the Commission—the
effective work may be even two
hours—here, it is more than 8 hours,
and effective work will be more than
8 hours. Any one who goes into
a busy emporium like the once
in Delhi or Calcutta or Madras will
agree with me that there is some kind
of injustice done to those who are em-
ployed in these emporia. This is also
a matter which ought to be looked
into.

Because the scope of the Bill is
limited, I do not want to develdp
general points about the Commissiom
itself. 1 dare I dare say many hon.
Members will make reference to the
various points. We are told that a
Vice-Chairman is going to be appoint-
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ed in addition to the Chairman of the
Khadi and Villge Industries Commis-
sion. Section 4(2) of the original Act
says:

“The Commission shall consist
of not less than three and not
more than five members ap-
poointed by the Central Govern-
ment, one of them being nomi-
nated by the Central Govern-
ment to be the Chairman there-
of....” * i
The maximum is five. Out of the

five, we have got a Chairman. Sec-
#ion 5 says that a member other than
the Chairman will be appointed as
the Secretary. We are coming for-
ward with an amendment saying
that out of the other three we will
have a Vice-Chairman. Probably we
will have a treasurer and probably one
member will be on the board.” That
seems to be a very unusual state of
affairs. Maybe the Minister was
anticipating ine and hence in the
defensive. He said the Vice-Chair-
man will be doing executive work,
he will be looking after the Schedul-
ed Castes. Now I am a bit nervous.
Can you not entrust the same thing
to a member? Why do you want to
call him Vice-Chairman? unless there
is rivalry among the Members of the
Commission and they feel that if
they are made Vice-Chairman there
is status attached. If it is a question
of really executive functions being
extended to them, it can be certainly
extended to a member. It is already
provided in the Act itself. He has not
given any cogent reason why in
addition to the Chairman, amongst
the five members which is the maxi-
mum number, a Vice-Chairman is
being appointed. That would be my
first point. Regarding the second
point, that is also a subject matter of
amendment. Clause 8 says:

“In section 15 of the principal
in sub-section (2) in clause (c)
after the words “village indus-
tries” the words “or handicrafts”
shall be inserted and shall be
deemed always to have been in=
serted.” i B nwm‘,“
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The purpuse of this is to enable the
Commission to undertake marketing
or sale of products of handicrafts in
its emporia. That, I think, is a good-
amendment. When we find big em-
poria are set up in different parts of
the country, we are happy to have
these handicrafts exhibited. If it is
a question of providing employment
for some educated unemployed, I
have no grievance against that. But,
what I find is,—whether it is meant
for sales or exhibition, whether we
are only exhibiting handicrafts or
exhibiting other things also, I do not
know -- it could come under the aus-
terity which is attached to the Khadi
Commission. If that is the purpose, it
is welcome. Let there be a control on
the sales and a control on the emporia
also. I am going to say something
which may not be quite palatable to
the Madras Government. The Madras
Government has got a huge building
for the emporium and can pay Rs.
2400 a month. For saving so, they
may accuse me. I find there is so
much of luxury.  Unnecessarily
money is being spent in the name of
handicrafts. Handicraft which is a
purest thing and which we want to
exhibit in the most simple manner,
simplicity personified, we are exhibi-
ting in a manner which has mnothing
to do with simplicity at all. If that
is the purpose which is sought to be
served by clause 8, I have certainly
no objection to this.

My next point is about the amend-
ment sought to be brought in on the
question of the two funds which have
been set apart. I find going through
the various reports that the bulk of
the amount is being spent on khadi
only. I find in one year, that is, 1959-
60, the disbursement for khadi pro-
gramme was Rs. 14.83 crores out of
Rs. 18.98 crores. In other words, the
bulk of it has been consumed by khadi
and only a very small portion by
village industries. If there is diffi-
culty in transferring one amount
to the other, probably, an amend-
ment is mecessary. I want to
know from the hon. Minister whetha™
during a particular petiod the amows.
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that has been set apart in one fund
has lapsed or whether the particular
head Village industries was not in a
position to spend all the amount that
has been set apart. If the money
that is going to be set apart is in
excess in the khadi fund and if that
is going to be spent en village indus-
tries, probably, I will have no ob-
jection to that. I am still not very clear
even reading the notes on clauses or
the objects for which the amendment
has been brought as to why this
particular amendment has been
brought about. Because, I find, in the
original Act itself it is said:

“For the purpose of assisting
the Commission in the discharge
of its functions under this Act,
the then Commission shall have
two separate funds to be called

the khadi fund and the village
industries fund and all grants
advances made to the funds,

from time to time, by the Central
Government for the purposes of
the development of khadi or the
development of village industries
and all receipts of the Commis-
sion in respect of khadi or village
industries shall be credited to the
kbhadi fund or village industries
fund, as the case may be, and all
payments by the Commission for
or in respect of khadi or village
industries shall be made from the
appropriate fund.”

The present amendment seeks to add
that #f the amount available in eith-
er of the two funds is in excess of the
requirements of that fund and the
amount available in the other fund
is insufficient to meet the require-
ments of that fund, the Commission
may, with the previous approval of
the Central Gevernment, transfer
from the first mentioned fund the ex-
cess amount or such part thereof as
may be necessary to the other fund.
Here again, 1 would like to get

AUGUST 9, 1961 and Village Industries 1024

Commission (Amendment)
Bill

fuller details as to which fund was in
excess and which fund was not in
excess.

My last point is in reference to
clause 13. I am glad that clause 13
has come in for amending section 26.

This relates to the rule-making
powers of the commission. I do not
know whether those rules will govern
the working of the commission as
weil as the working of the board: I
do not know also how far the terms
and conditions of service of the staff
would be covered by these rules. The
provision that is now being made in
this behalf reads thus:

“Every rule made under this
section shall be laid, as soon as
may be after it is made, before
each House of Parliament while
it is in session for a total period of
thirty days which may be com-
prised in one session or in two
successive session . . .”

In other words, the rules are going
to be laid on the Table of the House,
which is a very salutory thing. I
would suggest that the rules must be
framed in such a way that they will
be exhaustive and they would cover
most of the points which I have raised
in the course of this brief discussion.

I would like to know from the hon.
Minister in brief the purpose for
which the various sections are being
amended. I would also like him to
reply to some of the queries which
I have raised. I should say also that
it is quite misleading that the hon.
Minister comes forward with breif
introductory remarks about the Com-
mission only instead of going into the
whole working of the commission. I
hope that the House will get an
opportunity to discuss in full the
working of this commission when it
discusses the annuai report of the
commission for the year 1959-60. I
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nope also that some committee of
Parliament like the Estimates Com-
mittee will go into this matter.

Mr. Chairman: Now, Swami Rama-
nanda Tirtha. There are as many as
10 hon. Members wishing to speak.
‘The time allotted for this Bill is only
1 hour. May I suggest that a time-
limit of ten minutes may be fixed
for each hon. Member?

8bri Tangamani: The time may be
extended.

Mr. Chairman: We can carry on
with this up to 5 p.m.

Dr. M. S. Aney (Nagpur): A tech-
nical objection has been raised right
at the very beginning. Unless you
give a ruling on that, is it right for
us to proceed further with this Bill?

Mr. Chairman: I understand that the
matter which has been raised is being
considered. That is what the Deputy-
Speaker has said,

Swami Ramananda Tirtha (Auran-
gabad): The hon. Minister has given
us a brief idea of why these amend-
ments are being brought forward
before this House. He has also stated
some of the methods and processes of
the functioning and working of the
Kbadi and Village Industries Com-
missien.

T am very intimately associated with
this work, and in my own humble way
T bave been doing a bit of service. I
have been associated with this activity
for a number of years, and I can say
with great confidence that the khadi
and village industries activity has
generally come up to our expectations,

You must remember that this is the
most scattereq industry. It touches
every household. It is not a eentra-
lised industry. Therefore, those who
are ponsible for its duct have to
Visit every village and every worker
and have tp augment his gkill and
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efficiency, both with a view ‘to con-
ducting this industry well and also for
maintaining the efficiency and the
standard, because unless the products
of this industry come up to the stan-
dard there will be no market.

Therefore, looking to all these par-
ticular and peculiar features of this
industry, we have to take into consi-
deration the other aspect, namely the
personnel aspect. My hon. friend
Shri Tangamani has just said some-
thing about the staff. If there is excess
of staff anywhere, of course, it has to
be removed. But please do not com-
pare the personnel of the khadi and
village industries with the personnel
that are required for other industries,
because here every small process has
to be scrutinised and well cared for.
Therefore, you have to see this indus-
try with a new outlook because this
industry is based on quite a different
footing as compared with the other
industries.

One of the important provisions
made in this amending Bill is in
regard to the creation of the post of
a vice-chairman. I entirely agree
with this suggestion, because the vice-
chairman will act as the chairman in
cases where the chairman wantg to
delegate his powers. Unless the deno-
mination or the designation as vice-
chairman is there, he cannot function
or carry on the activities as chairman.
An ordinary member cannot be en-
trusted with the responsibility which
devolves upon the chairman. There-
fore, the post of a vice-chairman is
being created.

The present chairman, Shri Vaikunt
Lal Mehta, has applied himself to this
great task with the utmost devotion,
in spite of his failing health, because
of the insistence of all the workers in
the khadi field. It would not be an
exaggeration on my part to say that
it will be difficult, nay, impassible, to
get a person of that high stature and
integrity and efficiency like Shri
Vaikunt Lal Mehta to take care of
this most difficult industry. If I de
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not divulge a confidential matter, it
was on the insistence of the then
Minister of Commerce and Industry,
and on our insistence that he was
persuaded to withdraw his resigna-
tion which he had offered because of
hig failing health. We want his wise
counsels and his wise experience to
continue for the benefit of this indus-
try. Therefore, to minimise his hard-
ships and also to take care of the
various jncreasing and developing
processes that are coming up in this
industry, the post of a vice-chairman
is being created, and it is a welcome
amendment.

Shri Tangamani made some com-
parison between the khadi and village
industries and the handloom industry.
In my humble opinion, such a com-
parison should not be made. Both
groups of industry have their own
values, and both have their own legi-
timate spheres in the economy of this
country. They have got immense
employment potentials. The quantum
of income in the handloom industry
may be greater, but the expanse or the
width or the range of employment
potential in khadi is greater.

Look to the figures and remember
well that khadi is a sort of social
insurance, as the hon. Minister has
called it. Do not look at it from the
point of view of indudstry only. How-
soever little the amount may be, it
does give something to that person
who has nothing, who is practically
on a starvation level; it may be two
annas, or only two pice, but this
amount is necessary for him if he is
to survive. So this has to be looked at
from the point of view of the survival
of a certain section of people, After
all, what is the amount of the subsidy
and the rebate? They are pleading
with Government that when khadi has
to face competition from textile mills
or automatic powerlooms, if, in order
to give employment to the poorest
section of society, something has to be
given by way of help to sustain the
industry, it should be given. Let us

AUGUST 9, 1861 and Village Industries 1028

Commission (Amendment)
Bill

not grudge it. If the handloom indus-
try needs anything more, that should
be given. I do not stand in the way.
But do not put the handloom industry
and the khadi industry in the same
category. That would be wrong,
because we have to look to the figures,
to the categories and the strata from
which those working in the khadi
industry and those who are working
in the handloom industry come. In
the handloom industry, it is the urban
weavers who are employed while in
the khadj industry, it is, by and large,
the rural gector that is employed.
This may not be absolutely true, but
this is, by and large, the nature of the
work that is being carried on. There-
fore, I support thig Bill.

There is one thing more. There are
two Standing Finance Committees
suggested in this Bill. In my view,
this seems to be necessary, because
though today the bulk of the amount
is spent over khadi and there is very
little spent so far as village industries
are concerned, the amount is going to
be augmented. If at all there is some-
thing which is not spent from a parti-
cular fund, it should be interchange-
able. That is all that is suggested here.
Instead of coming to Parliament
again and getting the grant augmen®-
ed, freedom is sought to be given to
the Commission to adjust the amounts
one against the other. That is all that
is being sought and it is a very good
suggestion.

Clause 14 gives some power to
summon ‘'meetings of the Standing
Finance Committees and also deals
with the fees chargeable in respect
thereof. This is also necessary,
because we have to maintain the
genuineness of khadi. Just a few
minutes one hon. friend here was sug-
gesting to me, ‘Why not allow both
hand-spun and mill yarn to be woven
together so that the cost may be
reduced?’ It is not so much a quea-
tion of cost being reduced in this
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surreptitious way. The cost has to be
reduced by increasing efficiency and
adding to the technical improvement
of the charkha, not by the spurious
method of importing or utilising
machine-made yarn. After all, we
must know that in this country the
economy- ag it should be developed for
the benefit of the poorer sections will
not have that mechaniseq aspect of
industrialisation as it has developed 1n
other countries, but it will have to fit
in with the rural pattern of this great
nation. Ultimately, big machinery is
not going to be the panacea. Electric
power will have to be gdecentralised to
cover the villages and I can say with
full confidence that even in khadi and
village industries, electricity will have
to play a very great part. With these
words, I support the Bill.
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Mr. Chairman: Shri Vajpayee raised
a point of order that khadi and village
indusiries come in the State list. The
same point was raised in 1956 when the
original Act was passed. Thig objection
was taken by Shri Sree Narayan Das
then. I would point out that Parliament
enacted the Industries (Development
and Regulation) Act in 1951, and item
No. 23 in the schedule of that Act re-
fers to textiles. The Deputy-Speaker
ruled out the point or order, and obser-
ved thus.

“Objection has been taken by
Shri Das that it is not within the
legislation in regard to these indus-
tries because of Entry 24 in the
State List. He says that, unless a
declaration is made under Entry
No. 52 of the Union List that these

industries  are of national
impertance whose control
should be regulated by

the Union, Parliament has no
competence to deal with them. The
hon. Minister has said that some of
the industries covered under this
Bill have already been declared to
be of such importance under the
Incdustries (Development and Re-
gulation) Act. So far as Khadi is
concerned, that might be covered
by textiles.”

So, there is no point in the point of
order raised by the hon. Member.

Shri A. C. Guha: While considering
this Bill, several points have been
raise¢ both by the Minister himself
and other Members of the House about
the working of the Khadi and Village
Industries Commissien.

Khedi stands as a symbo] for most
Members of this House. It inspired the
freedom fighters for 25 years, from
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1821 to 1946, Some Members might
have left the fold of the Congress, but
I think for most of them the charm of
Khadi has not yet gone. Shri S L.
Saksena and Shri Ranga, for instanee,
have left the Congress, but still they
stick to the cult of Khadi. The ideology
which nspired the freedom fighters
and which is the ideolgy of the party
in power, should have some respect
and regard from this House and also
from the Government. Khadi is the
symbol of that ideology.

For the promotion of Khadi and
village industries, I think the Govern-
ment has a moral and also a political
obligation. In the course of the pro-
gramme, it may be that the maney
may not be used quite economically,
there might have been better use of
the same amount for other purposes,
but still, as a symbol of our freedam
fight, I think jt will not be quite inap-
proporiate for this House to sanction
the small amount of Rs. 15 or Rs. 20
crores annually. I think the annual
budget is not more than Rs. 20 crores.
I cannot say that all of it is wasted.
The major portion of it is used in a
proper manner and for the economic
rehabilitation of our countryside.

Eightyfive per cent of our people
live in the villages, and they have only
one occupation, namely agriculture.
The per capitc land availability in
India is very low, and it is not pos-
sible for this huge mass of people to
mantain themselves properly, to main-
tain a standard of living befitting a
country like India, only with the help
of agriculture. So, village industries
have to be encouraged. As far as I
know, even in industrially advanced
countries like the USA, village indus-
tries and handicrafts are subsidised.
Everywhere these things are subsidis-
ed at the cost of the public exchequer.

Yesterday, on the question of sugar
export, it was stated that every coun-
try exporting sugar had to subsidise
it. Similarly, it is in the pattern of
things that village industries have te
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be subsidised, and so I see no wrong .if
a portion of this Rs, 15 or Rs. 20 crores
allotted to the Khadi and Village Indus-
tries Commission cannot be properly
accounted for from the strict econo-
mic or audit point of view. Khadi and
village industries have got their eco-
nomics. But khadi and village indus-
tries have been providing employment
to lakhs of people. The figure has been
given by the hon. Minister; I do not
want to quote it again; quite a large
number of under-employed persons in
rural areas, particularly women get
some part-time employment through
these industries. So this Commission
has been doing very useful work, help-
ing the poorer sections of the people
to alleviate their conditions of living
and raise their standard of living. Yet,
I must also say that even within all
itg limitations, the Commission should
work properly and there may not be
any avoidable faults or defects in the
working of the Commission.

16 hrs,

Before I say a few words by way
of criticism of the working of the
Commission, I should say that it is
constituted with persons of the highest
integrity. I may not know all of them
personally. The Chairman is a person
of whom any public body can be
proud of. As far as I know the mem-
bers are working as honorary mem-
bers; three of them may get some
allowance of Rs. 500 or so and two
others do not get anything as they
are not wholetime members. The
commission is working in a spirit of
service and helping the poorer sections
of the people.

About the ambar charkha, I think
my hon. friend Shri Tyagi is ready
with some figures—I wish to say that
the whole programme requires some
re-thinking. In the initial stages, I
was not very enthusiastic about it but
then I found that it was doing some
useful work in the rural areas. But
there ig scope for improvement. The
Commission must see that the ambar
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charkha given to the people may be
properly utilised. My experience is
that in the training period, the train-
ees, especially the women trainees
work properly. Even with three
months’ training they can earn about
Rs. 30—40 monthly. But after the
training period, when they take their
charkha to their houses, they
do not work property;.
sometimes they work two or three
hours for a day or even less. It is a
complicated machinery and women
cannot handle them easily in the initial
stages and the charkha gets out of
order. The repair of the charkha was
a great difficulty with the village
people. I think the commission have
now made some arrangements for
repairs. Still I think the repair work
should be properly attended to so
that as soon as the charkha has gone
out of order it may be repaired and
the spinners may get the help of
some trainerg or some experts in the
process of working it. There should
be a sort of a follow-up scheme of
the commission in the regions where
they have distributed them. I cannot
say that the organisations set up in the
rura] areas work quite properly; they
work fairly well but they can do still
better and people should put more
enthusiasm in their work. The vil-
lage leve] workers and the commission
should attend to the difficulties of the
spinners when they take ambar
charkha to their own houses.

The commission is expected to work
more expeditiouslv and more infor-
mally than a department.

Mr. Chairman: The hon.
Member’s time is up. We have to
finish the whole thing by 5 p.M.

Shri A, C. Guha: I shall take a
few more minutes. The work is
entrusted to a commission and not to
a department because the Commission
is expected to work more expeditious-
ly and more informally. But I would
like to put before the hon, Minister
one experience of my own and I think
he would hear me at least on this
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point. In a village an ambar charkha
training centre was set up and about
8-9 trainees were there in December.
1 went there and I found them sleeping
on the floor. There were no wooden
cots or anything of that sort. It was
cold in December and January and I
{elt they should get some wooden cots.
1 took up the matter and spoke to the
Calcutta head office and I also wrote
to Shri V. L. Mehta. Eight or nine
cots would cost them not more than
Rs. 125 or Rs. 150 at the most. I was
even ready to pay half the cost my-
self. But still they say that it is not
possible or it is not allowed. The
worst part of it is this. I was told
that about 16 miles from that place
there were some wooden cots in
another centre which were not being
utilised and these costs were rotting
there. Even then they could not be
removed to this centre. A Commis-
sion should not be run in such a
rigid manner. There should be some
flexibility and they should look after
their own trainers and workers who
have been sent to distant places.

I think that they should pay some
maore attention to the village indus-
tries. I do not mean to say greater
attention than to khadi. Khadi is the
main thing, I know. But I feel that
the village industries should get better
attention from them. They should try
to utilise the available local raw
material. They generally confine
themselves to the ten or 12 industries
mentioned in the schedule. I am glad
that this amending Bill is changing
that, making it somewhat flexible, so
that they can add or delete from the
schedule. While taking up some
village industries, the Commission
should see that the locally available
raw materials are utilised and they
should set up such industries which
could utilise them anqd not stick to
any schedule in the list or framed by
the head office at Bombay. Even in
the community development schemes
I find they have such a schedule and
they cannot set up industries accord-
ing to the suitability of an industry to
a particular village. They stick to
their list; and that is bad thing for a
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department and worse for a commis-

sion. They should adjust their sche-
mes to utilise local raw materials and
local markets may be created.

In the amending Bill I find some-
thing about handicrafts in clause 8.
There is some overlapping. Under the
saxme Ministry we have probably the
handloom board, the silk board, the
handicrafts board and also the handi-
crafts maketing corporation. This
corporation is running at a loss; its
loss in the first year was over Rs. 3
lakhs and in the second year, about
Rs. 2:50 lakhs. Now again marketing
of handicrafts is entrusted to the
Khadi ang Village Industries Com-
mission. It is a clear case of overlap-
ping and I would ask the hon. Minister
to examine whether some of these
boards can be eliminated or amalga-
mated.

The Silk Board, for instance, can
surely come within this scheme. The
Silk Board does not deal with arti-
ficial silk or art silk. It only deals
with natural silk. So, it can clearly
come under the purview of the Khadi
and Village Industries Act. Then the
Handlorm Board also can come under
this Act, because that would help the
encouragement and fostering of wvill-
age industries.

There is one more thing which I
would like to point out. Even
Gandhiji was not as such opposed to
machinery. He has clearly said that
“I am not opposed to machinery
but I am opposed to machinery
making slaves of workers”. That
should be the criterion or the standard
of the Khadi angq Village Industries
Commission. The Government should
not proceed on too doctrinarie and
rigid outlook. Their outlook should not
be to avoid machinery at any point.
They should only see that the exploi-
tation of the village workers by the
owner of the machinery is avoided.
That is the only point. The exploita-
tion of the village craftsman by the
onwer of the machinery should
be avoided. It is not that
any touch of machinery will
polute the whole working of the
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Commission. I suggest that such a
a doctrinaire outlook should be
avoided. I can also suggest that in
some  cases, small machinery and
modern technique should be import-
ed and put under the working of
this scheme. That would give a
batter earning to the village workers
and the handicraft men. The point to
be remembered is that the village
workers, the village handicraft men
and the artisans in the village should

get a better standard of living through

their own work, either during the
extra time available after agricultural
work is over or if they have no agri-
cultural land, during most of the day.
Also, the unemployed rural people
could take advantage of these things.
It is not that the Commission should
proceed on the strict theory of avoid-
ing any touch of machinery.

For example, electricity is now
being employeq in the villages even
by this Commission. If you proceed
on the strict basis of non-machine
work, then electricity is also to be
avoided. So, this is the thin enq of
the wedge. I hope that there will also
be some form of machinery which may
be within the capacity of the villagers
to possess and handle.

Since you have been ringing the
bill repeatedly, I shall conclude.

Mr. Chairman: I have allowed him
17 minutes or so.

Shri A. C. Guba: I shall conclude
now. There is a standing finance
committee which has been provided
for. The members of that committee
are to be exclusively from the Com-
mission. Why should they be exclu-
sively from the Commission? They
may take even outsiders in the stand-
ing finance committee or the Chairman
may also be given some functions.
In the orginal Act, I do not find any
mention about the function and autho-
rity ot the Chairman. I think there
is'a lacuma. The Chairman may be
given some authority to make day-to-
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day payments and sanction things.
There is one Chairman, one Vice-
Chairman, one Secretary, and there
are two standing committees proposed,
with a total of five members. There
is no use of having too many bodies
unless the functions and authority are
made clear. With these words, I com-
mend the Bill for the acceptance of
the House.

Shri S, L. Saksena (Maharajganj):
Mr. Chairman, Sir I was surprised a:
the remarks made by my hon. friend,
Shri Vajpayee. I know the Jan Sangh
is not enamoured of things connected
with Gandhiji, but I know that the
hon. Member comes from Balrampur
constituency and knows G nda district
also, There are many places there
where I have found the poorest of
people living. I know that khadi has
been, in times of flood and drought, the
one source of sustenance for those peo-
ple. I am, theref:re, surprised to hear
his words of opposition to this Bi'i.

To say that khadi can compete Wwith
the big mills is sheer nonsense. Even
during the days of Gandhiji, it was
the patriotism of the people which
gave it protection. It cannot stand
in competition with the big mill in-
dustry. Now that our own Govern-
ment has come, I think it is only pro-
per that the khadi industry should be
given encouragement and help s> as
to make it stand on its own feet.

Even now, with all our plans and
the big factories that we are erecting
—the great steel mills, etc.,.—we ‘are
told that the backlog of unemploy-
ment ot the end of the Hhird ‘Plan
will be about 10 million. How ‘can
you say that these industries, the
khadi and handloom industries, which
provide the workers with at least
two meals pe:- day, do not help’ in
mitigating the rigours of unemploy-
ment? I do not think the khadi indus-
try could do so. We should be prepar-
ed to suffer, until we can develop the
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country to such an extent that every-
bydy is employed and there is no
shortage of labour in the industry. In
the present condition, 1 think, the en-
couragement of khadi and village in-
dustries is essential. The philosophy of
Mahatma Gandhi was not based on
some figment of the imagination. It
was based on solid facts and great
economists of the world have also sub-
scribed to that view, and have said
that it would be to the general good of
the country, in its present condition.
Therefore, my party supports this
measure, and I commend this Bill

1 would like to add one more thing.
While the Government are doing some-
thing for the poor khadi producer, I
would also wish that those connected
with this industry in the show-rooms,
shops and other places where they sell
khadi are also looked after well. The
conditions cf service of the people who
are employed in the emporia and other
shops are bad. They have got more
hours of wori. Their pay-scales should
be improved. At present many of
them work for 14 hours a day. I know
they have got no proper leave rules
and no grades of pay as such. When
we are amending this Act, I hope the
Government will frame rules to Lhe
effect that the pay-scales and other
conditions of work of the people who
are doing very good work in this in-
dustry are also improved.

With these words, I commend this
Bill,

Shri Tyagi (Derha Dun): Sir, I en-
tirely agree with what my hon_ friend
Shri A. C. Guha said. ’

@ A/ Tt wew - et & afed

ot egelt AR WA o, s T
3 9 75 w7 &, & 99 ¥ faepw sfaws
@ § | fafrex qee ¥ g § T
fear B o wivem & ol S S—
| A 9T I & Y, R & @@
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gt ar | o fad gw T 9w am
1 w9 fqar @ A faedt ®9%
&7 qrgTE fRaT Ay | Y S F 7 FHFA AT
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A I FaT a1 fF F w ¥ fasg
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F ot A g AfFT T w @ w®
39 Ft A gwar g I+ faas gr ode
T FT AT & AT 1 G FTE
N I aF TEEwT 9, I TH
& ‘CramEE’ & 9w 91, ™ g
1 3T 91 5 $q Wt e IsEY
o T ‘T @ | o el ag
w2y % i T8 Y A AR § Ry
& d W s oww

o fmad ¢ ad s A g fe
T TR T Y § emfer’ @,
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2 59 ¥ ux grd A7 931 wWar A9
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41 F3 A 2 M W faw 2 wmaw
FF AT W T A= AE F FE 4T
wRE 1A @ A gma ag WA
IR FAfFA Sramagfe g
fegam A el ¥ @ go S W
ariwIE T F7 A%q § AN AG w7
axa § f& el &1 a= gom wowr A
q9gaT 9@ | ZA9 |3 faal @y agmEn
fear 2, wfwe zaar fao € @@
fed # saor wdlad g s v o
Tomsa & 2 ) g9 @Y &A™ 9T 38
A ¥z gwq 2 f& faai &1 Femr A
qg=1 9 | gw e ‘amafedsish” &
afeq © ¥z 9 ¢ f5 707 "efmy

AUGUST 9, 1961 and Village Industries 1044

Commission (Amendment)
Bill

F R ¥ fau 5w a7 ¥ @y 9@
ST | W Ag aEy qferdy o § W aw
7g Fgd & f 309 T0ET T Ay ggar
&1 mr G A Af } o o gaw
fear o a1 fas § #9 ¥ TH@ A
9T | THY grem # F Fg W §
fF ag < FRM & @ WA & AR
TSI FT AT a@Aq+ 1 T2
faeors Ty oo Y ST S faw & BTw
FF agi F AW I HHRAY FH Y 7
1 TIAT AT A &TAT TS Y AF AT
TT9E AZA F WIHAY qAT UL HIZH
W & xoEr A FHT A4T 20 gy
ETea & vy g gg S any; Ay 2 e
T AT Y A A WL G T T
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AE Y | & | 1 A F AR RE
T TR A E ) A g g @
AT g g f age a=l &) 8,
AT ATRATL ARSI g F17 M A5
el 1 faw 30—y vw@ & Wi
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Y 2 7 75 7 faw 8% | W @
g faadt & & @ ofed Sfea
sy zEE f A9 IR #7 agd
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qT X FET I ST U gt av
FAFT qg FW TAT A I 1Fg AT
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% 780 & w2 1 2gl A A e 7@
S & | IR S| ST AveT g foerar
§ S weifaw woT ar sfee
Sty @ AR 9y wadfearfes W e
et & Fgw wEm fF oA onT
Sritfes oo g =t |

AGF S FERAT & I A W
I AT AT ATV A ATH | HGE SAY
TFHATENR & 7 a9 ey, HgHamETs,
TE, FAw! FIE 98 T4 F 7Ry
& adt & fg o € 1 g & wer@r
& fog o arfed o} 3@ 7 § Swe
dep-afediar g #9g st 91fed |
TET F TGN ATE] FY STETEL S AT
faaely =1fed, AFATESr A FT H
o S ggE @ wifed | § eR
T § fF 59 ar #§ wwetg wey o
FE AR FG7 |

ag St WY IHEqET FAE A
foie &, =% qor o X §U 3L H
ag faar g § - —

“The anaiysis presented above
shows that roughly about 40 per
cent ambars distributed lie wholly
idle. 60 per cent of the so-called
uctive ambars are worked as a rule
for less than three hours a dey-
Effective employment on the basis
of 4 hours’ work a gday would
appear to be not meore than 110
days. In terms of man-days of

8 hours a day, employment provid-
ed would be only 55 days in the
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year. The average earning of an
ambar works out to about Rs. 53
per year.”

If the ambar charkha gives only Rs. 53
per year, one cannot totally depend on
it. They have got side-business: this
is only a little additional income they
make. I can understand it: it is not as
if I am not appreciative of it. But the
industry must be so devised that one
man can depend absolutely on that
industry.

AT Fgar g & o oo 9. <=-
it oA agi 79T §, 3 a9 o gy
ifed 5 R F 9% QU &WF &0 ],
o 52 @ T @ Y QA AR d
AT § HWTT & T | AR ¥
T 9T G AW ST Y gy
Y & 1 S AT TG e Tq & I
¥ Yo g @Y 9 § | W ag B
AT A @ FCRE |

MY g |rY SUSEY FT Y q9T @
g Tar wrr @ 5 gw 9w afeaw
TR F AT AT WP E 1™
@ A § =g § 5wy g ¥ 9wA
foram 9T 1 Yo q7@E WX A9 HIgSA
9 §UE | TP HATAT §eT I AL GAA
& P8 ¥ {850 TF ¢¥ FUT T
fdz ¥ a9 faar § | s wawe A
g T foraelt &t dare g ok fomy
T Tl ¥ ¥, 39 g8 arn A
v oY 703 & fae faar 1 ag war
37 v e A agw fFar mar A S
g9 @ o | Zae waAT ag gt fa
I @EY FY FAF 47 JEY ITH ATg
FUT W H gHA ST | TEHT |1 AJAT
oo 5 endt agd Al A A
¥ g w W i o fEe 0 ag
Fq 9% I ? qieHe F U= gW
TR FY A F E |9 A At
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T E | W Y wwa fear §, 9w
ol & 79 Y g=rETE ]E

Shri Manubhai Shah: I am very
grateful to the hon, House for the
unanimous support given to tnis
amending Bill; even support by Shri
Vajpayee, even though he objected to
certain matters on technical and legal
grounds.

Ch. Ranbir Singh: Do not depend
upon that support.

Shri Manubhai Shah: We do not
grudge the support, wherever it comcs
from. 1 can assure the House that it
has never been thbe intention, either of
the Government or of the Khadi Com-
mission, to depend entirely, as Tyagiji
rightly stated, on emotion being the
staff of life, even though it is so in
practical life. Even though sentiments
play a great part as a driving force in
all our life, we do believe that a last-
ing solution of the poverty of this
country can only be on economic, and
that too solid economic, facts and
grounds. To that extent, I can assure
him that mechanisation has been
accepted by the Government of India
and the Khadi Commission, including
all its members, I say this because I
have talked with each one of them in-
dividually, the members of the State
Khadj Boards and the Khadi Board
attached to the Commission and they
have stated that they have no objec-
tion at all to mechanisation being in-
troduceq in the village industries
including Khadi.

But the question of questions is how
much have we done in the field of
rural electrification that I, or any one
else, can force them to mechanise
faster than the physical environments.
After the two Five Year Plans of India,
not more than 23,000 villages out of
54 or 5 lakhs of villages have been
electrified. At the end of the Third
Plan, with the massive investment on
electrification and raising the power
potential from 5.8 million kw to 13'6
million kw, we would not take elec-
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tricity to more than 40,000 to 42,000
villages. When that is so, the country
will have to provide to the weaker
section of the community which, as
Guhaji has stated, constitutes 80 to 85
per cent. of the people of this country,
the wherewithal or living and a decent
living too, Therefore, it is with that
primary motive of economic and, as I
said, social insurance that we are try-
ing to integrate and harmonise the
working of the six boards, including
the Khadi Commission, on such a big
scale, I can assure him and the seve-
ral other hon. Members that the Ambar
Charkha, which today are lying idle,
as rightly pointed out by the evalua-
tion committee, because in the early
stages they had to distribute a large
number of them, are being withdrawn
and are being re-deployed with active
workers rather than the early trainees,
to whom the Ambar Charka had been
given.

Even :n the field of rebates and
grants—-1 am glad that Shibbanlalji
and others have replied to that ade-
quately—-the whole history of indus-
trialisation all over the world, includ-
ing India, is a history of protection fcr
the weaker against the stronger. Even
the sugar industry which has been
mentioned here, the textile industry
which we all know, the industries with
which I am connected in every field,
whether it is machine tools or indus-
trial machinery, every one of them
have been protected cver long periods,
decades after decades. Since the
Tariff Board was appointed in the
second decade of the century, for the
last thirty or forty years after the
Tariff Board became the Tariff Com-
mission, this House has been presented
with tariff amending Bills by me and
my predecessors from year to year.
That history is a long history of tariff
protection. Even on the global basis.
all the different common markets and
all these different alignments try noth-
ing else but to build a wall of pro-
tection for those who are within the
four walls of that particular area as
against the rest of the world.

Therefore, I will beseech and plead
the blessings of this House in this
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matter, for this is no protection at all.
This is the service that the community
has to render to the weaker sections
and it is more an obligation discharged
in a graceful way rather than some
charity or some doles being given by
some who are in possession of it to
those who are not having it. There-
fore, I dislike the word “subsidy” or
“grant”. This is only an atonement by
those who are better-placed to offer
the wherewithal of life for those mil-
liong and millions of our countrymen
who are denied it by the historical
process of law and under-developed
growth over the last 300 to 500 years.
It shall be our endeavour to see that
this process is brought to an end as
early as possible, Even so, during our
life-time, may be many more Five
Year Plans to come, the process of
changes sociological transformation
being the only solution for technolo-
gical deployment will have to conti-
nue, After all, in all productive en-
terprises technological development is
the function of social growth. The
more the scciety grows, the greater
and stronger becomes the instrument
of production; the inferior apparatus
gives place to the superior one. The
inferior techniques are replaced by
superior and- more advanced tech-
niques, It cannot be done in a day.
You cannot hustle all the weaker in-
struments and destroy them without
an alternative fruitful employment.
Therefore, what is required in this
connection is a real, scientific, ratiomal
approach to this problem and its im-
plementation in that directiom.

There is no room for sentimente of
a pure nature in this case. There is
no room for some dogmatic or fanatic
approach because Mahatma Gandhi
had said so or because one comes from
a particular part of the country where
perhaps that particular approach is
more acceptable, I do not think so. I
have travelled the whole sub-continent
of India from one place to another.
Khadi and village industries are as
dear to Bihar as they are to Gujarat.
They are as widespread in Uttar Pra-
desh as in Kerala, They are as wids-
spread in Punjab as in any other part
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of India. In the whole of India, in
Madras, Andhra, Mysore, everywhere
wherever we go, village industries are
there.

Recently, I had an occasion to go
to Pinjaur to attend the Aill-India
Hand-pounding Workers' Conference.
It looks very small but I saw the num-
ber of workers, dedicated men working
to help the poor women of the village.
Actually one of the workers almost
came to tears when he was speaking in
this Conference. He said that there
was no other instrument for giving &
decent living to the womenfolk in the
villages who are disabled, widowed and
have not got much of the strength of
life, except the hand-pounding opera-
tion. Hand-pounding operation on the
one hand gives this type of bread to
millions and, on the other, it gives
greater nutriton to the people. As a
matter of fact, in the country of Japan
mill rice is totally banned practically
because 3 per cent, of the nutrition
value of the skin of rice is protected
by hand-pounding.

Shri M, C. Jain (Kaithal): Why do
you not do the same in India?

Shri Manubhai Shah: Gradually all
things will come. It requires a psy-
chological transformation for a great
country like this. It requires selling
the programme and ideas with high
pressure and proper understanding of
all these problems so that we can
make the people change. We believe
in growth by persuasion. We do not
believe in growth by fiats or by some
doctrines coming from above.

Shri M. C. Jain: They will not be
persuaded.

Shri Manbhai Shah: I hope and I
have optimism that some day we
shall certainly be able to do so. But
what I have to urge before the hon.
Members is this. I have a greater
audience before me, that is, the coun-
try. This House is very sympathetic.
This House has always pleaded for
rural = industrialisation. But there
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are some intellectuals in this country
who think that it is a fad or a
fanatic dogma of the country, that we
are wedded to some ideology because
Mahatma Gandhi said so and because
throughout the struggle for freedom
we were wedded to certain outmoded
methods of production, that is why
we are clinging to it like a ship wreck-
ed and are not able to give it up. There
is nothing more untrue than this. It
is a real economic fact of life that we
want to develop these industries and
bring productivity to a higher leve!
from day to day. Even in khadi
centres and in village industries
centres we are trying to bring more
and more bf it.

As I had the pleasure of informing
the House some time ago, we are also
trying to find a Central Institute for
Modernisation and Mechanisation of
tools and handicrafts of village indus-
tries. We want to develop new tools
which we can give to the villagers.
We want to develop new machines
which could be given to village crafts-
men so that they can earn instead of
Re. 0-8-0, Re. 0-12-0 or Re. 1, Rs. 2
or Rs, 3. For this research will be
done not only at one institute which
we want to establish but, maybe, at
several branches of it spread all over
the country. Therefore I have no
hesitation in assuring the country
that we are trying to produce more
and more instruments of production
and tools of production in this direc-
tion so that, as the hon. Member
here said, we do not misuse even 2
single rupee which has been granted
to us by Parliament.

Then the question of the two funds
came up. There also I may correct
his impression by saying that this
rebate is Rs. 7 crores in five years and
not Rs. 14 crores as the hon. Mem-
ber suggested. The other thing is a
concession given to the purchasers of
Ambar Charkha and not a subsidy or
grant on the sale of khadi. That, of
course, is a small misunderstanding
which I wanted to remove. But what
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I wanted really to urge was tl}&t in
al] these directions of village indus-
tries we do want to add, as we h'ave
done, through this amendment, various
other types of crafts which we can
easily accommodate. So, I can assure
Shrimati Krishna Mehta that the in-
tention is not to add mill cloth or
handicraft. Handicrafts will be toys,
potter’s craft, wood-working, metal.-
ware of Banaras, Mirzapur, Rewar,
Jagadhari, Hyderabad and varimfs
other types of enamel work which is
being done throughout the length and
breadth of the country. It does not
include the mill cloth or handloom
cloth made from mil] yarn. All ﬂtgse
handicrafts will have a place of pr}de
and honour in these emporia whxc.h
are sought to be secured through this
amending Bill.

Then the question of the Chairman
and the Vice-Chairman has been ably
explained by Swami Ramanan.da
Tirtha who is closely connected with
it. It is merely to give more legal
and executive powers to some of the
members so that all the load on the
Chairman may not continue at this age
when he is carrying on with this
heavy burden. It is not from a
persona] angle. We want that the
work of the Khadi and Village Indus-
tries Commission should exptaqd ignoa
ve: igantic manner, almost in geo-
mgﬁcgallga;roportibns. As I said, for
leather work, for instance, there
should be a separate Leather Board
for which there is a demand from the
hon. Members of this House. We do
not believe in multiplying too many
boards and commissions or institu-
tions. But if we can, in _theclight 'ot
experience, strengthen this ommis-
sion, then certainly we could make it
easier for the Chairman and th'e
Vice-Chairman to function. That is
the only reason why we have brought
that particular amendment.

Regarding the fund also there
seems to be a wrong feeling. We do
not want to spend more on village
industries from the khadi fund or
spend more on khadi from the village
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industries fund. But technically
speaking, in the original Act the fund
was so earmarked that even when
Parliament had voted a certain grant
or loan, a drawal from the fund for
one grant or loan to the other could
not be made except by an amending
Act of the Parliament. Now we are
taking powers that with the previous
sanction of the Central Government,
the Commission can reappropriate
money for the fund for ‘one activity
or the other, subject to the overall
grants and loans sanctioned by this
House and the other House on all the
provisions that we place before Par-
liament in the budget.

Therefore, it is not ag if, keeping
somebody in the dark, money will be
spent from the khadi fund on village
industries and vice versa. The House
has always been liberal and I have
always assured the KHadi Commission,
and T want to repeat that assurance
here, that for want of money their
work will never suffer. The House
is generous and dynamic enough,—I
have personal experience of it during
the Jast six years—whenever I have
come for extra grants for khadi and
village industries and small indus-
tries—and if there are workers who
can use this money  profitably, the
money will never fall short. What we
want is a large number of voluntary
workers, a large number of devoted
and dedicated workers who can spread
themselves in the countryside and in
the villages, so that we can light up
those dwellings where darkness pre-
vails and we could provide them some
modicum of earning through agro-
industries and through processed in-
dustries  ang through  advanced
modern mechanical industries.

I share what Shri Tyagi said. It
is not only through agro-industries
and proceied industries, but to the
villages we have to take the tran-
sistor radios, we have to take cycle
parts, clocks, time-pieces; every type
of mechanised industry will have to
go to our villages. But there is the
time element in everything. And to
the extent that we can progress with
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rural electrification and provide some
temporary method of mechanised
power there it shall be our endeavour
—1 can assure the House again—to
-take these various mechanised indus-
tries to every village in this country
as far ag possible.

Mr. Chairman: I will now put the
motion.

Shri Tangamani: There is clause 9
of the Bill which deals with dona-
tions, etc. from persons. May I ask
whether persons had offered such
domations and gifts and we were pre-
venteq from accepting the same
because of the existing provisions?
In clause 9 of the Bill there is a
new section 17A which gives powers
to the Commission to receive dona-
tions, gifts, etc. from the Government
or any other person. I would like to
know whether the existing provisions
prevent us from receiving donations.

Shri Manubhai Shah: That is so.
AWe cannot appropriate anything.

Shri Tangamani: That is to say, we
were offered such donations and wc
could not accept them?

Shri Manubhai Shah: As Shrimati
Krishna Mehta said, there are many
people who are wedded to village
industries development and they may
give them in charity. We want to gei
gifts, both in cash and in kind. But
the present Act debars the Commis-
sion from accepting the same.

Mr. Chairman: The question is:

“That the Bill further to amend
the Khadi and Village Industries
Commission Act, 1956, be taken
into consideration.”

The motion was adopted.

Mr. Chairman: We will now pro-
ceed with clause-by-clause considera-
tion. There are no amendments to
clauses 2 to 8.
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The question is:
“That clauses 2 to 8 stand part
of the Bill”.
The motion was adopted.
Clauses 2 to 8 were added to the Bill.

Clause 9— (Insertion of mew section
17A),

Shri Hem Raj (Kangara): 1 beg to
move:

Page 2, line 27,—

after ‘“village industries” insert—

“or handicrafts”. (1)
& 7 Frer & A ) e fam g s A
T gz ¢ S i o “faew s
F U § 9T F AR A FErweE”
F wse e fer o/ |

St g9 S T AgAT A oA
i ¥ wg AT 99 ¥ waifeaw WA
fafres wEeT 38 g @ 9 | favmr
et Far g, 9 § T A B
fewrga fFar o & 1 9@ FT R
o #Y 7€ § A G § WYy A A
e FErawg N ST Al I
w$ | ug WX IR wEr R e A
= ¥ Y S AR B G S
afgsga & s | afF o #
A eEy fF e e fe
Fat e FERE § i @ s
et | wfeer g & 1 oY 7 Y
F gz @ fad g fewra
fiparr &, fw T aw FrIRE W
qTe® &, 99 W gEar ¥ = ¥ fad
e F1% SfEfEe a7t o) AR
2 | i 3T e g f5 o A
e R giw @ iams
g & dreeew #7 fefwm
oyt v wifed 1 fom axg ¥ W
o feEiN 1 FEw FE F fa
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FE FH FET ARY § 9N a@ ¥
Frnweg FHawe ¥ fqF @ s
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3 | 3@ & foF a1 7 $f wfasw
g =ifgd ; sofed Y s & 7
fmdagammiwasa d 1 wfad
IHT gH FT {9 FAT A0 |

17 hrs.

TF ara W s e F w4
T § I W R Ao
TR A 1 AT R A wH
N St WY 98 a8 ¥ fF S we
FTETE F1 fash AT IO q & T
{1 S T O & N fF Y oange §
agT X I T AT FH &Y T &, FAifE
TG 9T T I AT ¥ SYRT Q@ ¢ |
o ar fosaa Y w19 F 99 A @
I A faeqdy agi & @0 & G 91
TATE ATAT GAIR 0 AT T | I ARG
F faeiefl g 97 ¥ 99 o, TR
ey, fafeenw a1 g aeit #Y Y favddy
oY qg TS T & AT 47 | SRy
FAW FPFW 9 5 g N aegw
g fama d | ST oo ag e
T I A S A s
TR WA T Tw
faee Y fpar afem ag 7 T
HTaT A I FT T qav W@l |

TF a1 qR A g9 F @G AT
ST & wee wrRl, e S} R
wF W R e e ¢ Ak
T F 9§, w0 e w3 g,

3 Gsfafrefen fefewa & fogw &
T AR T & W §, AT ot aF
FEY & SaewHT FT AEIE &, F A
THe qmT v o9 & few 2w 6]
femmae s #t =& A & T AT
feat 9@ | Gw qfe T W F AR A
T SqqHe Saae afaw 9 g gwar
N
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WR 38 Ao & I ar g arq
W S T A 99T gWiE W
OF W ¥ I IS qwAT §

T Wi & 14 o PHENE qH
& F anwar g f6osme 9§ W
& AR AT § N <AF 79 <t
g 3T qT WY M 737 )

Shri Manubhai Shah: About the
amendment which Shri Hem Raj has
moved, I only beg to say that this
amendment is for the emporium, for
sales. It does not apply to develop-
ment of handicrafts by the Commis-
sion. By trying to define it more, you
will have to go through the gameet of
all the clauses. Therefore, we have
got it carefully examined. I would
plead with him that there is no need
to more strictly define handicrafts. It
should be left to the executive autho-
rity and also to the policy-making
powers of the Commission to see that
what really goes by handicraft and
which they approve is included in the
emporium. As the hon. Member knows
the members of the Commission have
been rather so particular that they
would only include in their market-
ing emporia, various shops and other
bhandars such things which will be
considered to be genuine handicraft.

Mr. Speaker: Shall I put the amend-
ment to the vote of the House?

Shri Hem Raj: I withdraw it.

(The amendment was, by leave,
withdrawn)

Mr. Speaker: The question is:

“That clause 9 stand part of the
BiL”

The motion was adopted.
Clause 9 was added to the Bill,
Mr. Speaker: Clause 10. L
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Shri Vajpayee: I am not moving
the amendment,
Mr, Speaker: Clause 10 and the

other clauses of the Bill: 11, 12, 13, 14,
1, Long Title, Enacting Formula....

Shri Achar (Mangalore) rose—

Mr. Sneaker: Order order; he can-
not stand while I am standing. What
does he want?

Shri Achar: Before you put these
clauses to vote, may I make one small
point?

The proposed new section 19B which
is referred to in clause 11 of the Bill
appears to contain some lacuna, ac-
cording to my reading of it. I have
not sent any formal amendment. If
the hon. Minister is willing, he may
accept the amendment; otherwise, it
may be dropped. The point is this.
Sub-section (4) of section 19B reads
thus:

“The expenses of the Tribunal
shall be borne by the Commission.”.

That is to say, whenever there is an
arbitration, even if the contentions of
the other side are frivolous, it looks
as if the expenses must be borne by
the commission, and there is no pro-
vision saying that the tribunal wmay
award costs also.

Mr, Speaker: Let the litigation be
free. ’

Shri Achar: This would mean that
even in frivolous cases, the commis-
sion will have to bear the expenses,
and the tribunal has no power to allow
costs,

Shri Tyagi: What is meant is the
standing expenditure. It is not ex-
penditure relating to a case but the
total standing expenditure or the ex-
penditure for maintaining it.

Shri Achar: The point is that they
may refer some case for arbitration,
and there may be an arbitrator....
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Mr. Speaker: Are Government will-
ing to accept the amendment?

Shri Manubhai Shah: No.

Mr. Speaker: If Government do not
accept, then what can be done?

I shall now put the other clauses to

vote

The question is:

“That Clauses 10 to 14, clause 1,
the Enacting Formula and the
Title stand part of the Bill".

The motion was adopted.

Clauses 10 to 14, clause 1, the
Enacting Formula and the Title
were added to the Bill.

Shri Manubhai Shah: I beg to move:
“That the Bill be passed”.

Mr, Speaker: Motion moved:

“That the Bill be passed”.
Shri M. C, Jain rose—

Shri Jagantha Rao: The hon. Mem-
ber has spoken already; and he has
said enough already.

Mr. Speaker: Very well. The hcn.
Member will reserve it for some other
occasion. This subject is also coming
up very often. In fact, almost every
subject comes up several times during
every session.

The question is:
“That the Bill be passed”.

The motion was adopted.

DISCUSSION RE. PRODUCTION,
DISTRIBUTION, EXPORT AND
PRICE-FIXATION OF SUGAR

Mr, Speaker: The House will now
take up the discussion on the sugar
situation in the country. Does the
hon. Minister want to start?

Shri S. K. Patil: It is for hon.
Members to start the discussion,





